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THE NORTH-EASTERN COUNCIL ACT, 1970

@ 26 OF 1970)

[31st May, 1970]

An Act to provide for the se tmg up of a Council for the north-

eastern areas of India to be called the North-Eastern Council and
for matters connected thetewith.

Bk it enacted by Parliament i

the Twenty-first Year of the Republic
of India as follows:— ‘ :

1. (I) This Act may be célléd fhe North-Eastern Council Act, 1970.

(2) It shall come into force o such date as the Central Government
may, by notification in the.Official Gazette, appoint.

2, In this Act, unless the context otherwise requires,é

(@) “Couneil” means the \ North-Eastern Council established ~
under this Act; \ ,

(b) “Meghalaya” means the hutonomous State known as Megha-
laya constituted under section 3 ofi the Assam Reorgamsatlon (M’egha-
laya) Act, 1969; -

' 55 of 1969,
(c) “North-East Frontier Agency” has the meaning agsigned to:

it in the North-East Frontier Areas -(Administration) Regulation, gegulla-‘
o

1954; and 1954, . ~
(d) “State” includes Meghalaya the Union territories of Mampur e

and Tripura and the North-East Frontier Agency.

‘3. There shall be a Council to be called the North-Eastern Council
which shall consist of the following members, namely:—

(a) the Governor of Assam, whmshall be the Chairman thereof;

€9)) the Chief Ministers of Assam and Meghalaya ;
(c) a Minister each from the State of Assam and from Megha-:.
laya to be nominated by the Governor on the recommendation of
the Chief Minister concerned; s _ ;
(d) the Admmlstrators of the Union territories of Mampur and
-Tripura; %

(e) the Chief Ministers of Manipur and Tripura; and

" (f) the person for the time belngiholdlng the office of the Ad-
viser to the Governor of Assam for Trﬂ@al Areas:
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Provided that if at any time thg Government of Nagaland expresses
its desire to be represented on thel Council, the Chief Minister of that

State and one other Minister to be wominated by the Governor shall also

be members of the Council:

Provided further that if there is fno Coﬁncil of‘ Ministers in any State

referred to in this section, the President may, if he deems . it neces-
sary so to do, nominate not more than one person to represent the State

on the Council for so long as therg is no Council of Ministers in such
State, '

4. (1) The Council shall be an advisory body and may discuss any
matter in which some or all of thé States represented on the Council
have a common interest and adviseithe Government of each State con-
cerned as to the action to be taken {on any such matter. -

(.2) In particular, and without prégudme to the generality of the pro-
visions of sub-section (1), the Council may—-

E

(a) formulate for the States; represented thereon a unified and
co-ordinated regional plan in resgect of such plan schemes for those
States as are of common importince to the north-eastern areas of
India, such as schemes relating t¢ inter-State communications, e¢om-
mon  irrigation, power and flopd confrol projects, agricultural
production to achieve regional f 5od self—suf‘imency and balanced
industrial development of the regipn;

(b) review from time to timd the implementation of. the sche-
mes included in the regional glan and recommend measureg for
effecting co-ordination in implemehtation of the schemes by the
Governments of the States concerped; C o

(¢) discuss and make recommgndations with regard to—

(1) any other matter of common interest in the field of
economic and social planning, and

(#) any matter cohcerningr inter-State transport.

5. (1) The Council shall meet at such time as the Chairman of the
Council may appoint in- this behalf and shall, subject to the other pro-
visions of this section, observe such rules of procedure in regard to trans-
action of business at its meetings as it may, with the approval of the

~Central -Government, lay down - fromi time to -time.-

(2) The Chairman or in his absence any other member chosen by the
members present from_ amongst themgelves shall preside at a meeting of
the Council. :

{8) All questions at a meeting ofi the Council shall be decided by a
majority of votes of the members present and in the case of an equality
of votes the Chairman, or, in his absence, any ‘other person presiding
shall have a second or casting vote. | .
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(4) The proceedings of every meeting of the Council shall be fer-

_warded to the Central Government and also to the Government. of each

State represented on the Council,



Adviserxs.

Co-ordina.

tion Com-~

mittee.

AR

168 :  North-Eastern Gouncil [ACT 26 OF 1970]
6. (1) The Council»shall have the following persons as',Advis,ers to
assist the Council in the performance of its duties, namely:—
(a) one person norpinated by the Planning Commission; and

(b) one person ngminated by the M1n1stry of the Central
Government dealing with Firnance,

(2) Every Adviser to the Council shall have the nght te take part
in the discussions of the Couneil but shall not have a right to vote at
a meeting of the Council.

7. (1) There shall be a (‘cmmlttee of the Council called the Co-crdina~
tion Committee consisting of-:

r

(a) the Governor of Assam and the Chief Ministers of Assam
and Meghalaya;

BWERY Tk

(b) the Admmlstrato s and Chief Ministers of the Uninn terri-
~ tories of Manipur and Tm%ura and

(c) the person for the time being holding the office of the Ad-
viser to the Governor of =:}/ﬁzAssanrl for Tribal Areas:

Provided that as and whenithe State of Nagaland is also represented
on the Council, the Ch1ef Mingister of that State shall be a member of

the Committee, 5

(2) The Governor of Assam-%éshall be the Chairman of the Commitfee.

(3) Tt shall be the duty oftthe Coordination Committee to review
from time to time the measure§ taken by the States represented on the
Council for the maintenance of secumty and public order therein and to
recommend to the Governments @f the States concerned further measures
necessary in this regard. ’

(4) The Committee shall observe such rules of proceduré: in regard -

 to transaction of business at its imeetings as the Council may, with the
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approval of the Central Government, lay down from time to time.

8. (1) The Council shall have a secretarial staff consisting of a Secre-
tary, a Planning Adviser and sugh other officers and employees as the
Centra] Government may by 01‘der determine.

(2) The office of the Council shall be located at such place as may he
determined by the Council.

(3) The administrative expenses of the said office; including
salaries and allowances payable to, or in respect of, members of the secre-

tarial staff of the Council, shalli be borne by the Central Government

out of moneys provided by Parliament for the purpose.



